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The following Bill was introduced in the Andhra Pradesh Legislative Assembly
on 3 December, 2020. ' :

L. A. BILL No. 32 of 2020.

A BILL TO PROVIDE FOR THE ESTABLISHMENT, ADMINISTRATION
AND MANAGEMENT OF A SYSTEM OF TITLE REGISTRATION OF
IMMOVABLE PROPERTIES AND FOR MATTERS CONNECTED
THEREWITH AND INCIDENTAL THERETO. :

Be it enacted by the Legislature of the State of Andhra Pradesh in
the Seventy First year of the Republic of India as follows.

CHAPTER -1
PRELIMINARY

1 ()  This Act may be called the Andhra Pradesh Land Titling Act, Shorttitle, extent,
: 2020. : ; commencement

(2) It shall extend to the whole of the State of Andhra Pradesh

(3) Itshall come into force on such date as the State Government
may, by notification appoint:

' Provided that State Government may notify different dates
~ for different areas :

(4)  Nothing in this Act shall apply to:
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(a)

(b)

(©)

Ahy contract for the sale, transfer or-conveyance of
movable property or any interest in such property.

Any class of documents or transactions as may be -
notified by the State Government in the Official

~ Gazette in this regard.

Any land notified by the Central Government as
required for the purpose of use by the Army, Navy or
the Air Force or Cantonment Land.

Definitions. 2. In this Act, unless the context otherwise requires: -

(1)
(2)

(3)

(4)
(5)

(6)

(7)

' (8)

(9)

“Authority” means the Andhra Pradesh Land Authonty
constituted under Section 3 of this Act and any Officer
of the Authority duly empowered;

"Chapter” means a chapter of this Act;

“Charge” for the purposes of this Act, includes’
encumbrance or mortgage, or charge or lien created in

favour of a person when, immovable property of another

person is by act of the parties or operation of law made

security for the payment of money to him;

“ Commissioner’ means the Commlssmner appointed

under Chapter V of the Act;

‘Dematerialization” means the electronic keeping of
records;

“‘Dispute” includes all types of objections or claims or
litigations relating to title or right or interest in respect
of any immovable property, raised legally before any
judicial or administrative authority under any law;

‘Disputing Party” means any party to the dispute relating
to immovable property;

“Document’includes any matter expressed or described

upon any substance by means of letters, figures or
marks or by more than one of those means, intended
to be used, or which may be used, for the purpose of
recording that matter, or electronic documents;

"Government Transactions”include all the transactions
of the Government in respect of immovable properties
held by any Government department or corporation or
company or organization in respect of alienation or

- assignment or regularization proceedings of

encroachment or illegal occupations or sale or grant or
lease or agreements to sell and any declaration or
notification or passing of award in respect of any
immovable property under the Right to Fair
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(10).

(11)
(12)
(13)
(14)

(15)

(16)

“Immovable property” means land, bulldmgs flats, any’
other premises, and things attached to the earth, or
permanently fastened to anything which is attached to
the earth, but not standing timber, growing crops nor
grass, within the State of Andhra Pradesh;

Explanation: Immovable property shall notbe construed
to include plant and machinery. :

“Land Titling Appellate Tribunal” means the tribunal
established under Chapter VI of this Act; 4

“Land Titling Tribunal’means the Tribunal established
under Chapter VI of-this Act;

“Mortgage” means a mortgage as defined under the
Transfer of Property Act, 1882;

“Prescribed” means prescribed by Rules under this
Act;

“Public Authority” means all offices of the State of
Andhra Pradesh, all local authorities, all authorities
constituted by or under any Act of the State Legislature
for the time being in force, such as a company,
corporation, trust, society, any statutory or other
authority, or any organization or body funded, owned
and controlled by the State Government; :

“Record” includes any document, manuscript or file,
electronic record, microfiim, microfiche and facsimile

~ copy of a document; any reproduction of image or

o
(18)

.
20)

(21)

images embodied in such microfilm (whether enlarged
or not); and any other material produced by a computer
or by any other device; :

“Record of Titles” means and includes Register of Titles,

Register of Disputes and Register of Charges and

Covenants as described under this Act;

“Register of Charges and covenants” is a register
recorded and maintained in accordance with the
provisions of Chapter VI of this Act;

“Register of Disputes” is a register recorded and
maintained in accordance with the prowsmns of Chapter
VIl of this Act;

“Register of Titles” means the register recorded and
maintained in accordance with the prewsmns of Chapter
VII of this Act;

“‘Registered T:He” means a record of title entered in
the Register of Titles;









































































































































































































